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77. Officers and persons acting wader this act to Le Friblic servants : — Al
officers and persens empowered 1o exercise any nower or to perform wny fune:
Hons under this Act shiall be deemed 10 be public servants within the measir 3
of section 20 of the Indian Penal Code. | '

78. Bar of proceedings : — No suit or proceedings shall Ji. against the Govers-
ment cor against any person empewered to exercise powers or to perform funciions
tnder this Act, for anrthing in good faith done or Purporting to be dove upds
this Act. -

¥ 19. Limitation of presecutions or sujis ageinst o fleers 1— () ANl proses -
tions of any Prohibition, Poiice or other oificers. or of AN TErSONs  cinpower: |
to cxercise powers or (o rerform functions under this Act. ‘and il actions wipch
may be lawfully trought against the Government or v of tire sforcsnid officers
Y Persons, in respect of anythirg done nar alleged to hin'e Foen done I pursgance
oV this Act, shail be instituted within four®months from 1he cate of the act coii-
Plained of and not altcrwards, and SUYTSGCR dHction <ha!l The dismpionest -

-~
' L 8

(@) if the plaintiT does Mol prove that. previously to bringing such actiop,
he has presented all such appeals wlowed by this Act. of by anv ¢tier
law for the time being in force, as within the aforesaid period of four
months it was possible to present, or

(b) in the case of an action for damage, jf tender of suificient amends
shall have been made before the action  wi- hrouzit, or if  afier the
institution of the acion a sufficicnt sum of money i pzid into Coyrt
with costs, by or on behalf of the defendant,

(2) Subject to the provisions. of section 197 _of the Code of Criminal
Procedure, 1973, no Court shall take cognizance of an efience commilied or
alleged to have been committed by any Prohibition. Police or other officer or
any person empowered to exercise powers or to perform  functions under this
Act, in regard (o anvthiog done under thic Act, unlies a saection is o granted
in accor@iance with the aforesaid provisiens of section 97 of the Code of Crimigal
Procedure, 1973,

(3) No suit shall lje against any prohibition, Police or other officers for damages
unless the same s istituted within four months from the  time (he cause of

. action arese.

»

80. Exemption from epcratlon of the act ‘—Nothing in this Act shall annlye—

(1) in respect of any liquor, denatured spirit and their preparations which
i are the property and in the possession of the Governmeni and

in respeet of liquor manufactured and used by the Schedu'ed Castes

- and Scheduled Trites of Manipur excluding India made foreign iquor
and foreign liquor provided it is used  for custemary and traditional
purposcs subject to such conditions and restrictions as may be specified
by potification in the official gazettc.

81. Power to remove difficulties :—(1) If any difficulty or doubt arises jn
givirg effect to provisions of this Act, the State Government mav by order
prbliched in the Gazette, make such Provisions, not inconsistent with the pur-
Pose of this Act appears to it to be necessary or cxpendicnt for the removal

of the difficulty oy doubt; and the order of the State Government jy SLCIL cases
sball be fipal,



